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(c) whether there is any supervision
of the execution of the Project by the
Central Government; and

(d) whether there is any auditing of
accounts by the Centre?

nty Miaister of Irrigation and
ll’cl:(:cz (&ﬂ Hathi): (a) Rs. 11526
a s

(b) Yes.
{(c) Yes,
(d) No.

U. S. iMrorT Duvy oN INDISN WooL

*842, Shri Nassdas: Wiil the Minia-
ter of Commerce and Industzy be
pleased to state:

(a) whether it ie a fact that the U.S.
Government bas imposed an import
duty on wool from India:

(b) whether the Government of In-
dia have carried on any talks with the
U.S. Government on this matter;

(c) what were the results of these
talhs;

¢(d) what will be the total losa to
Indian wool exporters on this account

calculated in terms of the trmde last
year:

(e) whether the Goverament of In-
dia considered counter-steps adainst
American Imports into jindia; and

(1) whether steps are being contem-
plated for the diversion of this wool
1o other countries on more favourable
terms and if so, what are those slepsn.

The Mimister of Commeree and
Industry (Shri T. T. Krisimamachar)):
(a) Practically all the wool imported
from India into the US.A. is carpet
gool which is exempt from import

uty.

{b) No. Sir.
(c) to (f). Do not arise

CoMPENSATION T0 DR, CHUNNIZAL

*843. Shrl V. G, Deshgnade: Willthe
:ﬂinimter of Behabffitation be plessed
o state:

(a) whether the Minisiry of Re-
habilitntion received a represmfatios
from Dr. Chunnilal. a displaced person
from West Puniab regarding the
compensation of Rs. 10,000/- for she
propertY which was burat in Sargodha
before Partition of India:

(b) whether it is a fact that the
High Commissioner for India in qu
tan bas been informed by the Gov-
ernment of West Punjab that Rs.
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10.000/~ have been transferred to the
East Punjab Government; and

(c) what steps the Government of
India have taken to realise the swn
from East Punjab Government &nd to
make payments to Dr. Chunailal? .

The Depnty Minister of Rehabilita-
%on (Shri J. K. Bbonsle): (a) Yes.

(b) The Punjab (Pakistan) Govern-
nient informed the Deputy High Com
missioner for Irdia that according %o
original arrangements, Dr. Cbunnilal
was to receive Rs. 10,000 out of the
total sum of Rs. 82,500 imposed as a
collective fine on the inhabitants of
certain towns in Khushab Sub-Divi-
sion of Sargodhga District. The Punjab
(Pagistan) Government, however,
stopped collections after a sum of
Bs. 28,070 had been collected. The
Punjab (Pakisten) Government also
indicated that collective fines realised
by the undivided Punjab Government
had been divided between the Govern-
ments of ‘Punjab (Pakistan) and
Punjab (India) as a part of the cash
balances of the undivided Punjab
Government. The Punjab (Pakistan)
Government has therefore considered
that the claim of Dr. Chunnilal now
22;))' with the Government of Punjab
(1.

(c) The matter was taken up with
tbe Punjab (I} Government. who,
however, feel that despite the division
of cash Dbalances, including the
amounts realised as collective fines, the
Punjab (Pakistan) Government is
liable to pay the admissible comoen-
sation under the Indian Independence
(Rightis, Property and Liabilities)
Order, and the Punjab (India) Gov-
ernment is not liable in any manner
whatsoever for the payment of the
claim of Dr. Chunnilal.

FIRD-WORKS (TapowrTSs)

*g44. Shri Jasaol: (alt Will the
Minister of Commeree Indastry
be pleased to state what is the total
value and ouantlty of fire-works im-
norted during the year ending 20th
October, 1952?

(b) From what countries were they
Imported?

The Mimister of Cummerce (Shril
KarmparWar): (a) The value and
quantity of fireworks imported dur-
ing the year ending 3i1st October.
1952, are Rs. 23,911 and Lbs. 1,951
respectively.
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